IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.1149/96 dt,12-11-96
Between

Dr. Jagannaddham Chella : Applicant
and

1. Indian Council of Agri. Research
Krishi Bhavan, New Delhi, rep. by
its Director General

2. National Academy of Agri. Research Management
Rajendra Nagar, Hyderabad rep., by .

its Director : Respondents.
Counsel for the applicant ¢ Vilas v. Afzal
Advocate
Counsel for the respondents : P. Naveen Rao
Advcocate
CORAM

HON. MR, R. RANGARAJAN, MEMBER {(ADMN.}

HON. MR. B.S. JAI PARMESHWAR, MEMBER (JUDL,)
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OA.1149/96

Judgement

dt.12-11-1996

Oral order ( per Hon. Mr. B,S. Jai Parmeshwar, Member (Judl)

pr. Jagahnadham Chella, a Sediof Sclentist in

Academy of Agricultural Reasearch Management, Rajendxs

National

a Nagar,

Hyderabad, has challenged the Council office order No.34(Sr,

.8C)3-92-per.1I éated 26-9-1996 and the order F.No, 3«

per dated 27-9-96. By the said orders the applicant

237/89

was

transferred to National Research Centre on Mithun,

agaland,

and he was permitted to draw certain transfer benefits,

2,

grounds that the same is violative of guidelines co

The applicant has challenged the said orders on the

tained

in Annexure-II that the order was motivated by the Respondent-2

) ‘ Amd )
and his subordinates, ¢that the transfer order was not in the

exigencies of administration of Respondent-2 etc.

3. On the other hand the respondents contend that

guidelines contained in Annexure-2 have no statuto

the

force,

that they felt the presence of the applicant in the Academ&

was not conducive for the better running of the Academy, that

there were allegations against the applicant, and that,

therefore, they transferred him to Nagaland under a
tive exigencies,

4.

following effect

"The applicant will be allowed to continue in
the muster roll of R-2. The respondents are
free to extract work from him if they so des

£

8. We heard the learned counselbfor a considerabls

3

of time.

o

~

An interim order was issued on 1-10-1996 to thL

inistra-

jre®,

length
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6.

notice that on 7-10-1996 the applicant had submitted

The learned counsel for the applicant brought tg our

representation to the Respondent-1 for reconsideration and

cancellation of his transfer.

submits that the applicant may be given liberty to

The learned counsel £

rther

supplement his representation by furnishing -certain pddi-

tional grounds for cancellation or modification of hiis

transfer,
to the representation dated 7-10-1996,
submit his additional representationign or before 20
We make it clear, till the consideration of the reps

tion of - the applicant and in case, the additional

Wwe allow the applicant to submit his addi

The applican

tions
t shall
-11-96 )

esenta-

representation is also received within the stipulat#d time,

the Respondent-l should consider his representation

dated

7-10-1996 and the additional representation to be rLce1Ved

on or before 20-11-1996 and pass a speaking order ip

accordance with rules after going into the merits of the case,

7. $£ll such reply is issued to the applicant, th

interim order as extracted above shall stand.

e &l |
8. Zfig reply, s received by the applicant to hiﬂ

A
sentation in pursuance of the above orderjanafis ga
be detrimental to the applicant)Ehe—epg&*eant is at
advised in accordance wi

to file a fresh OA, if so,

repre-

ing to

liberty

th law.

9. A copy of the representation dated 7-10-1996
endorsed to R-2 for his perusal.

10,
itself,

o Csids

(\J

(R, Rangarajan)
Member (Admn, )

(B S. Jai parameshwar)

Dated 3 November 1 D

D ctate

96
n Open Court

sk

proposed addition to that representation should aljo be

nd the

The OA is ordered accordingly at the admission stage
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Copy to:i-

1.

2,

4.

5.

The Director Ceneral, Indian council of AgrLculture
research, Xrishi shavan, New Delhi,

The Director, Nationel Academy of Agricultyre Research
Management, Rajendra Nagar, Hyd.

One copy to Sri, vilas V,Afzalpurkar, advodzte, CAT, Hyd.

one copy to sri, p,Naveen Reo, advocate, for R~1 & 2,
cAT, Hyd. | :

Cne cecpy to Library, CAT, Hyvd.

One spare COpy.

Ram/-
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